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Revocation of President’s Rule in U.P.

(1) Review by the Government on
the working of the Electronics Corpora-
tion of India Limited, Hyderabud for
the year 1967-68.

(2) Annual Report of the Electronics
Corporation of India Limited, Hydera-
bad for the year 1967-68, along with the
Audited Accounts and thec comments of
the Comptroller and Auditor General
théreon, [P:’arrd’ in Library See  WNo.
LT-134/69]

NoTIFICATION UNDER EMPLOYEES'
PROVIDENT FUNDS

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR) : On behalf of
Shri Hathi, I beg to lay on the Table a
copy of the Employee's Provident Funds
(Ninth  Amendment)  Scheme, 1968,
published in Notification No. G.5.R. 48
in Gazette of India dated the 11th January,
1969, under sub-section (2) of section 7 of
the Employces Provident Funds Act,
1952, [Pfarn.‘ in Library See Np, LT-
135/69]

STATEMENT ON DROUGHT
CONDITIONS

THE MINISTER OF PARLIA-
MENTRY AFFAIRS AND TRANS-
PORT (SHRI RAGHU RAMAIAH) :
On behalf of  Shri Jagjiwan
Ram, 1 beg to lay on  the
Table a statement (Hindi and English
versions) on the drought conditions
prevailing in parts  of the country.
IP:'an'd in Library. See No, LT-136/69]

ANNUAL REPORT OF RIGISTRAR OF
NEWSPAPFRS

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND THE
DEPARTMENT OF COMMUNICA-
TIONS SHRI (I. K. GUJRAL) : 1 beg
to lay on the Tabl: a copy of
the Annual Rcport (Part 1) of
the Rcgistrar of Ncwspapers for India
on Press in India for the wyear 1967
[Placed in Library Scc No, LT-137/69]

J. C. Report etc. on Bills
12.02 hrs. ’

REVOCATION OF PROCLAMATION IN
RELATION To UTTAR PRADESH

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I beg to lay
on the Table a copy of the Proclamation
issu:d by the President on the 26th Febru-
ary, 1969 revoking the Proclamation issucd
by him on the 25th February, 1968, as
varizd by Proclamation dated the 15th
April, 1968, in rclation to the Statc of
Uttar Pradesh, published in Notification
No. G.S.R. 502 (English version) and
G .S.R. 503 (Hindi wversion) in Guazette
of India dated the 26th February, 1969,
under clause (3) of article 356 of the
Constitution, [Pia(ed' in Library, See No,
LT-138/69]

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

ForTY FOURTH REPORT

SHR1 KHADILKAR (Khed): 1
beg to present the Forty-fourth Report
of the Committec on Private Mcembers®
Bills and Resolutions.

CONTRACT LABOUR REGULATION
AND ABOLITION BILL

(i)  REPORT OF JOINT COMMITTEE

SHRI K. N. PANDLY (Padra-
una) : [ beg to present  the Report
of the Joint Committee on the Bill to
regulate the cmployment of contract
labour in certain establishments and to
provide for its abolition in certain
circumstances and for matters connected
therewith,

(ii) EVIDENCE BEFORE JOINT
COMMITTEE
SHRI K.N. PANDEY : [ beg to

lay on the Table a copy of the cvidence
given bxfore the Joint Committce on the
Bill to rcgulate the employmant of
contract labour in certain establishments
and to provide for its abolition 1n
certain circumstances and for matters
connected thercwith.

(iii) STuDY NOTES OF STUDY
GRroups OF JOINT COMMITTEE

SHRI K.N. PANDEY : | bs=gto
lay on the Table a copy of the Study
Notes on the visits undertaken by the
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Study Groups of the Joint Committee on
the Bill to regulate the employm:nt of
contract labour in certain establishmants
and 1o provide for its abolition in certain
circumstances and for matters connected
therewith,

MONOPOLIES AND RESTRICTIVE

TRADE PRACTICES BILL

(i) REPORT OF JOINT COMMITTEE

SHRI S. C. SAMANTA (Tamluk) :
I beg to lay on the Table a copy of the
Report of the Joint Committee on the
Bill to provide that the operation of the
cconomic sysiem does not result in the
concentration of economic power to the
common dectriment, for the control of
monopolies, for the prohibition of
monopelistic and  restrictive trade prac-
tices and for matters connected therewith
or incidental thereto. -

(ii)  Evidence before Joint Committee

SHRI S.C. SAMANTA : 1 begto
lay on the Table a copy of the evidence
given before the Joint Committee on the
Bill to provide that the opecration of
the cconomic system  does not result in
the concentration of cconomic power o
the common detriment, for the control
of monopolics, for the prohibition of
monopolistic and restrictive trade prac-
tices and for matters connected therewith
or incidental thercto,
12,04 hrs.

STATEMENT RE : STRIKE BY UP
DIEGREE COLLEGE TEACHERS
Mr. SPEAKER : Now, the Hon.

Minister of Education. He may lay the

statcment on the Table of the House.
THE MINISTER OF EDUCATION

AND YOUTH SERVICLES (DR.
V.K.R.V. RAOQ) : Muy I just say onc
word ?

Mr. SPEAKER : He may lay the

siatement on the table of the House.

Dr. VK.R.V. RAO: 1 beg to lay
on the Table a statement regarding the
strike by UP Decgree College teachers.
[Pfa:rd'fn Library. See No. LT-Id.DfﬁO‘I

SHRI S. M. BANERIJEE (Kanpur) :
Let him read out the statement. The
strike is going on. So, let him make
the statement here.

Mr. SPEAKER : Now, next item.

BUSINESS ADVISORY COMMITTEE
TwWENTY NINTH REPORT

THE MINISTER OF PARLIA-
MENTRY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI
RAGHU RAMAIAH) : I beg to move .

“That this House do agree with the
Twenty-ninth Report of the Business Ad-
visory Committee presented 1o the House
on the 25th Februuary, 1969."

MR. SPEAKER : The question is :

“*That this House do agree with the
Twenty-Ninth Report of the Business
Advisory Committee pre:ented to the
House ou the 25th February, 1969."

‘The motion was adopted
12.05 Hrs.

RE : TEACHER'S STRIKE IN UP

SHRI S. M. BANERJEE (Kinpur) :
About that particular statement.

MR. SPEAKER : The hon. Member
wanted only a statement, and [ have got
the statement laid on the Table. If he
wants a discussion now, I am not pre-
pared to allow it,

SHRI 5. M. BANERJEE : We want a
discussion on that,

MR. SPEAKER : Whatever it is, it
cannot be taken up now,
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MR. SPEAKER : That is a separate
thing. 1 am not going 1o commit now
on that.

12.054 Hrs.

MOTION OF THANKS ON THE

PRESIDENT'S ADDRESS —Contd,

MR. SPEAKER : The House will now
take up further consideration of the
following motion moved by Shrimati
Sushila Rohigi and seconded by Shri
Dasaratha Rama Reddy on the 20th, Feb-
rurary, 1969, namely :—

“That an Address be pre:eated to the
President in the following terms :

“That the Mcmbers of Lok Sabha
asscmblcd in this Scssion are deeply
greatful 1o the President for the Address
which he has been pleased 1o deliver o



